‘Opan Gout
‘GENTRAL ADMINISTRATIVE TRISINAL, ALAHRBAD.
"BENGH, AULANABAD.
(s tho 29 Day of March, 2018

‘Hon'ble M. [ustice Dinesh Gupta-JM
Original Applicaion No. 130/00261/2012
(07519, Administeasvo Tribunal Act, 1965)

Sashant Karvar Aeya a/a 49 yoars 5/0 e Shri Rarm
csad Axya, Rl 556 Kasl M, Talpara, Tl UP.

Applicant

1. Urion of fndia through the Gonaral Manager, Norh
o Ralway, Alahabad
2. Divisional Raiway Marager (P, North Gental Rallway,
et

3. Sonior Divisiona Elecrical Enineor (Operatig), North
entea Ry, Jans.

Respondents

ByMdvocate:  Shel .M. Mishes
oRDER

Hoard St . Twar, counsel for ho applicant and St

M. Mishen counsel Lo the respondrs.



Cousel for the applicant submited that the
applicant has not been paid il salary from February,
2010 t0 June, 2010 i spite of injuries sustained during
auty Nours and has been paid only hall salay. Now, he
rays forsaloase ofres of the amovnt, which osght 1 bo
paic during the foresaid period along with 125 interest
il the actual payment. Counsel for the applicant has
flod various ropresentations, i this xegard, and
romindors for ful salary from the monih of February,
2010 t0 June, 2010 but the respondents have ot taken
any docision 1l today. Counsel for e rospondoris
submitied that he wess to check fom the depastment
whether any such ropresontation s st pending.
Howeves, the spplicent asks for qusshing for the order
datod 0.08.2017 which is not an order bt orly @
commurication to the applicant. Hence, the applicant is
disocted tosubmit a short ropreseniation along with copy.
otthe orginal applicaton led belore the Tribunal slong
‘wih certiied copy ofhis order:

Inmy considesed view 50 useful purpose would be

rved in koeping this OA as pending. The applicant is




disocted tosubmit a short ropreseniation along with copy.
of the original applicaton, fled before the Trbunal,
along with corifid copy of hs order ilhin two weoks.
Thercatior, the Respordent No. 1/Competent Autherty is
disocted 1o docido. the  sforesaid representation of
applicant by passing a reasoned and speaking order
within a period of throo menths from the date of receipt
of & certifid copy of short sepresentation from the
applicant.

1tis made cloar that Lhave not gona ino the merits

ofthocase,

5. Wik the atoresaid dvection, the OR
aisposed of. No oxder a o costs.

MEMBER g)



